
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERADAD BENCH : AT I-IYDERA8AD. 

O.A. 1211/93 
	

Dt. of Decision : 13.4.1994. 

Mrs, Qamrunnisa 	 .. Applicant. 

Vs 

Governmbnt of India, 
' Ministry of Agriculture, 

Department of Agriculture and 
Co—operation, Rep, by the 
Under Secretary to Govt. of India, 
(C.A.IV Section) Krishi Bhavsn, 
New Delhi - 110 001. 

The Directorate of Oil Seeds Development, 
Ministry of Agriculture (Dept. of 
Agriculture and co—operation), 
Govt. of India, Teihan Shavan, 
Himayatnagar, Hyderabad-500 029(A)'), 
Rep, by its Director. 	 .. Respondents. 

Counsel forthe 	Applicant 
	

Mr. P.3Sveen flao 

Cdunsel for the Respondents 	Mr. N,R.Devaraj, Sr,CGSC. 

CORAI9: 

THE HON'BLE SHRI JUSTICE V. NEELADRI RAO 	VICE CHAIRMAN 

THE HON'BLESHRI R. RANGARAJRN : MEMBER (ADMN.) 
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ON,  

O.A.NO. 1211/93. 

INTERIM GRDERST 	
Dt: 13.4.94. 

(AS PER HON' aE SHRI JUSTICE V.NEELAD$I RAO, VICE CHAPMAN 

Heard Shri-P.taveen 2ao, learned counsel 

for the applicant and Shri N.R.Devaraj', learned 

standing counsel for the respondents.! 

1 This 01¼ was filed praying fan a declaration 

that the action of the respondents 	stagnat)Q, the 

applicant for 25 years in the initial category •as 

arbitrary and unconstitutional and consequently to 

cant as Junior Stenographer or as LDG on the baiS 

of her eligibility, suitability and qialifications 

with all consequential benefits. 

It is pleaded for the applicdnt that she was 
recruited in tne uroup 

back. The further case of the applidant is that she 

passed Matriculation in 1974, Lower T.ypeiniting in 

1975, Telex Operator Examination in 9801and Lhort- 

hand 	glish ower examination in 1981. 

In this case, reply is not ye iiteuUL 

on the instructions, Shri N.R.Devaraj, learned 

standing counsel for the respondents submitted 

that in 2-2 organisation1 more than 12 vacancies in 

the post of LDC were filled up. A er the recruit-

ment rules, 10% of the posts of LOC which are in 

Group 'C' (Class-Ill) have to be filld up by 

contd.... 
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promotion from Group 'D' (Class_Ill).! Hence, in the 

circumstances, the 2nd respondent is directed to 

keep one post in the category of LDCs 'vacant until 

further orders in this OA. Post the OA for final 

hearing on 16.6.1994; for reaply in the meanwhile. 

\/( 
(R.RANGARAJAN) 	'i— 	 (v.rqEELAJRI RAo) 
MEMBER (zww.) 	 VICE CHAIRMAN 

DATED: 13th April,  1994. 
Open court dictation. 

ipu'ty fegistrar(j)cC 
vsn 

1.The Undersecretary to Govt.of India(C.A.rq Section) 
Icrishj Bhavan, Ministry of Agriculture, I 
Dept.of Agriculture and Co-operation, Govt.of India, 
New Delhi-i. 

2. The Director, Directorate of Oil Seeds Development, 
Ministry of Agriculture (Lpt.of Agriculture and 

Co-operation) Govt.of India, Telhan Bhavn, 
Himayatnagar,_Nyd-29,  

One copy to Mr.N.R.Levraj, Sr.CGSC.CAT.Hyd. 

One spare copy. 
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IN THE CENp NADMINISTBATIVE TRIBUNAL 
HYDEPABAD EE:CH AT hAD 

THE 1-ION' 2LE MR.JTJSTICE V.NEELADRI RAC) 
VICE CHAIRMAN 

THE HON'BLE MR.A RTI-II s MEICER(An) 

THE- HON' BLE MR.TLCHANDRASEICIiAR REDDY' 
F 	MEHBE9tJDL) 

AND , 

THE HON'ELE MR.R.RANGARAJAN L M(ADMN) 

ted; 	-i94 

0 RIDE P/JuDTC 

in 

0.A.NO. 

T.A.No. 	 (w.p. 	) 

Admitted and Interim Directionp 
Issueji. 

1 	 c\(aV&1LA krn' 

Alloled  

Dispsed of with directiotjs 

Disrrd 

DismijsSed as withdrawn. 

Ltcs 	for Default. 

Rejected/Ordered. 

No order as to costs. 
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